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SHRI K. C. PANT: Many Members
raised that point. I was listening..,
-(Interruptions) ...I was listening and
I was in the House, I am noy spea-
king from hearsay, 1 listened ty the
Membe'rs. .......
Members. ..

SHRI PARVATHANENI UPENDRA:
Burglary in the Defence Headquar-
ters is g very serious matter...(In-
terruptions) ...

THE DEPUTY CHAIRMAN: Silence,
pleage the Minister ig going to supply
the information.., (Interruptiong) ..,

SHRT K. C. PANT: Madam, please
beayr with me. This has been sprung
on me. Shri Upendra said ‘“Spare us
the agony quickly.”

So, I said that...(Interruptions)..

SHRI PARVATHANENI UPENDRA-
Thank you.

SHRI K. C. PANT: Therefore,
Madar, T thought that thig point could
be taken care of so that it does not
get inty the debate "and does not get
“high lighted out of proportion, That is
what I wag trying to, point out,

SHRI VISHWA BANDHU GUPTA:
(Delhi): Madam, on a point of order..
'(lnterruptions) ves

THE DEPUTY CHAIRMAN: What is
tlie business before the House now?
What is your point of order?.

SHRI VISHWA BANDHU GUPTA:
It relateg to the Minister’s gtatement.

THE DEPUTY CHAIRMAN: That
is over ‘how.

SHRI VISHWA BANDHU GUPTA?
Madam, it is important. The point
is that when the Minister has made
a statement on a special mention, he
1:5 expecteq to give replies and reply
immediately. Now, in thig case,...

SHRI PARVATHANENI UPEND-
RA: If he wants he can reply.

SHI\’,I SUBRAMANIAN SWAMY
(Uttar Pradesh): The Minister can
dntervene at ony time,

[RAJYA SABHA]
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THE DEPUTY CHAIRMAN: The
procedure ks that after a ‘Special
Mention is made, the Minister rep-
lies to the Member who has raised
the Special Mention within a time
of three months. Thig is the usual
procedure, Since the Minister was
present in the House, they requested
the Minister, and he hag clarified to
whatever extent it was possible.

SHRI PARVATHANENI UPEND-
RA: Tt is very king of you.

Reportzgd burning of the House of

Mrs. Winnie Mandela at Soweto on

28th July, 1988 by Raclst Demonstra-
{ors,

SHRI ANAND SHARMA (Hima-
chal Pradesh): Madam, through this
Special Mention, I want to draw the
attention of this House towards an
occurrence in  Soweto in South Af-
rica on the 28th of July. On that
day the house of the jailed African
leader, Mr. Nelson Mandela’s wife,
Mrs. Winnie Mandela, was burnt by
the racist demonstrators. .

Madam, thig ig yet another inci-
dent of the continued repression of
the people of South Arica and also
the atrocities perpetuated on the
members of the African National
Congress and on the family of Mr.
Nelson Mandela, hig wife and child-
ren.

Only about 15 days ago, the people
of India and the ©people gll
over the world, launched another

cam'paig‘n on the 70th birth-
day of Mr. Mandela, renew-
ing their earliey demand for

gsecuring release of Mr. Nelson Man-
dela and other political prisoners in
South Africa. Eminent Indiang from
al] walkg of life in Delhi and else-

. where had joined hands to raise this

demand. There were rallies of hun-
dreds and thousands of people even
In citieg like London where the Gov-
ernment policy is to support racist
regime of Pretoria. Now that regime
has been unnecrved by this demons-
tration of global support and they




a

325 ~ Special

have unleasheq another reign of
terror. Ang this time it is a clear
attempt to intimidate the family and
supporters of Mr. Mandela. The
burning of the house of Mrs, Man-
dela ig a very serious matter. The
only thing which we can do is an
expreséion of solidarity, that- this
House condemns it unequivocally and
that we convey our sympathies and
support to Mr. Mandela’s family, I
have neen demanding ip fact that we
pass a Resolution in thiz House like
the Resolutions adopteq by Parlia-
ments elsewhere in the world on the
70th birthday ot Mr. Nelson Mandela
in support of the Freedom at Seventy
eampaign, this House may also adopt
a Resolution to demand his release.
I request all my coleagues to join me
in condemning this new attack on
the family of Mr. Nelson Mandela,

-
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SHRI GURUDAS DAS GUPTA:
V§West Bengal): We al] associate,

(4

SOME, HON. MEMBERS: We all

associate.

THE DEPUTY CHAIRMAN: It will
go on record that the whgle House
associiates with this.

Doordarshan’s Distorted Version i

Proceedings in the Two Houses of

Parliament Regarding Jyotsny Hold-
ings Pvt, Ltd, on 1-8-1988.

SHRI YASHWANT SINHA (Bi-
*har): Madam Deputy Chairman,
blessed are those who do not watch
the Doordarshan. But I was jn an
- unfortunate situation last evening
where I was compelleg to watch the
newscast of Doordarshan, Madam, I
would like to bring to the notice of
the Ho'use, through you, that in its

[2 AUG. 1988}
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Hindi ag well as English news-casts
yvesterday the Doordarhan reported
on the discussion in this House,
which took place in this House yes-
terday, in regarq to the matter re-
lating to Jyotsna Holdings Pvt. Ltd.
What wag reported in its news-cast
wag tota] distortion of what happen-
ed in the House. And I am saying
this with a full sense of responsibi-
lity, I do not have the transcript of
the news-cast I am speaking from
my memory. But I remember very
well that the Doordarshan news said
that the Government categorically
denied the fact, that no payment of
commission has been made {2 any
Indisn firm by the ONGC. That
was not the matter of discussion in
this House., No  Member said
that the ONGC had paid any com-
mission to any Indian agent, This is
what the news cast of the bulletin said,
They (otally deflecteqd the main thrust
of the debate and the discussion whien
took place in this House,

Madam Deputy Chuirmaa, the op-
position behaviour in this House was
reflected in most nasty terms. The
only thing which the Doordarshan
hag to say about the behaviour of the
opposition was that they continucusly
tried to interrupt the Minister and that
they disturbeg the proceedings of
the House and things of that
kind. None of the senior leaders of
the opposition was mentioned by
name. All that the Minister said
was alsg distorted. I want to bring
to the notice of the House, through
you, all these insiances of the kind
of reporting that goes on under the

1new dispensation of the Government

and under the direction of the Goeb-
bels who are now in Government.
This is something this House will
not tolerate, Therefore, I demand
that the transcript of the news cast,
both in English angd Hindi, be called
angd that it should be compared with
ithe proceedings of this House. 1t
the Doordarshan is guilty of distort-
ing these things completely, then the
privilege of the House is violateq and
they should be held up for contempt
of this House, :
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